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Fresent : Shri M.R. Bhardwaj, counsel for the applicants.

Shri F.E. Khurana, counsel for the resypondents.

e have heard the learned counsel for the parties and
gone - through the documents £iled in this case., The appli-

cants who have been workinc in a casual capaclty between
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exgacensntofiibe casual employment and have a%s@ songht
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1982 to 1988 are appreheriding 22 terfmination of thew
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regularisation against group "D’ posStTsanc also pay
& allowances as admissible to regular - employees for their
entire period of casual employment, The learned counsel

for the respondents pleaded that the app;iéants should not

n-Eﬁfuﬁ&uly apprehensive regarding the termination of thelrx
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services as the same% at 411 b@@q@bt/ﬁg?ut¢xwas only in
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accordance with the daw and relevant orders/instructions

of the Government of India, It is also put forth by the

learned counsel for éhe‘respondents that_ohly one applicant
i,e, Shri Ram Kishqre, Safaiwala had made‘thé reprasentation
and no other appliqant has so far made any written represere
tation to the respondents about the'varioué reliefs claimed
in the Original Application. He further clarified that
even t%%se-who representéd did not ask for all the r;li&fs
that have been,ciaimed in the Original Application,

‘After hearihg gZ both the parties, we close this
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Applicatioh with a di;ect%on that thé applicants, if they

azgjso advised, shouldﬁéfpreéent to the competent adthority
élaiminq the various reliefs, as have been élaimed in this
0.A., The repfeEéenta;tions should be filed within ﬁwo waeks C
from today and the reSandents are directed to disrose of
the representations witﬁin a perioa of 23 months from the

date of receipt of the representations., The apnlicant will
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bé at liberty to approach this Tribunal if they feal
. ST h » .
aggrieved by the ouﬁ?bome of their representations,

In view of the submissions made by the learnz=d counsel

’for.the respondents, it is hoped that the services of the

appliéa@ts will not be-terminateﬁ till the disposal of

their representations,
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